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L Report
p L.t The Committee on Private Members' Bills and Resolutions

held”a sitting on Monday, the 20th March, 1995.

SR E

25 The

(I) PRIVATE MEMBERS' BILLS

Committee was informed that two notices of Private

Members' Bills, listed below, have been received from the members

. for being

introduced in the ensuing Budget Session. The Bills

have been sent for:. the recommendation (o3 the Hon'ble Lt.

Governor,
Consolidat

recommenda
a)
b)'

I The

Members'Bi

since both .of them involved expenditure out of the
ed Fund of v NGT o©of Deélhi and as such prior
tions were necessary under section 22 of the NCT, 1991:-

Delhi Municipal Corporation Act (Amendment) Bill by

Shri Deep Chand Bandhu.

Adoption of Punjabi as Second Official Language Bill
by Shri Jag parvesh Chandra.

Committee/ . was further infomed . that three Private
lls are already pending and the recommendation of

Hon'ble Lt. Governor under  Section 22(3) of the NCT Act, 1991
is still awaited. Thus, a total of five Bills, as on date, are
pending for want of recommendation by the Hon'ble Lt. Governor.

4., The
recommenda

Committee  was also informed that in case the
tion of L.G. 1is received 1in respect of any of the

Bills, the same will be taken up for consideration on Friday,

the 7th Ap

£il,;: 1995,

contd...2..

15/ ¢
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’ (ITI) PRIVATE MEMBERS' RESOLUTIONS - 9

5 The Committee was informed that as a result of ballotting,
four resolutions have already found place for being taken up on

Friday, the 24th March, 1995. Besides, one resolution by Shri |

Nand Kishore Garg which remained inconclusive during the last
session, is also to be taken up. The Committee recommended the
allocation of time as under:-

Resolution Name of Member Text of Resolution

(1) (2) ' (3)

1. Shri Nand Kishore Garg "That this House recommends
that land for schools and
colleges be given at

concessional rates by DDA".
- 15 Minutes

2 . Shri Hari Kishan "This House recommends tis

the Govt. of 1India that all
the lease-hold properties
situated in Delhi be

converted into free hold by
charging a maximum of 10
times of the lease amount".

-~ 30 Minutes

35 -Shri Bodh Raj : "This House recommends to
"t il : J the Government of 1India that
by amending laws and by-laws,
a provision be made to allow
construction  of ¢ ‘third 't floor
in all the buildings situated
in Delhi".
— 30 Minutes

“14. ~Shri-Ram Bhaj ! " This House recommends to
A : ; the Govt. of 1India that by
amending laws, New Delhi
Municipal Council be
converted into an elected
body and the elections
thereof be held within six
months".
- 30 Minutes
5. Shri Fateh Singh "This House demands that
: formal orders of regularising
B57 unauthorised colonies

be issued by Government of
India immediately".
- 30 Minutes
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Bs The Committee further authorised Shri Mukesh Sharma to
present the Report of the Committee on Private Members' Bills
and Resclutions in the House. In his absence, Shri Nand Kishore
Garg may do so.

CHARTI LAL GOEL
CHAIRMAN

Committee on Private Members'
Bills and Resolutions



